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baa not been elected to  the 4th Lok 
Sabha.  His allotment has been can­
celled and he is being evicted from 
this bungalow.
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public Cooperation lor recovering ev­
aded Income  Tax

2597. Shri K. P. Singh Deo:
Shri P. K. Deo:

Will the MiniMor of Finance  be 
pleased to state:

la) whether it is> a fact that there 
is a proposal to enlist public co-oper­
ation to recover the  evaded income 
tax;

(b) if so, the details thereof?

(c) the State-wise break-up of ev- 
added Income Tax as at present;

(d) the  action taken by  Govern­
ment against the persons concerned; 

and

(e) whether any provision fiOr re­
ward to the informants has betn pro­

mised?

The Deputy  Prime  Minister and 
Minister ot Finance,  (Shri Mwarji 
Desai):  (a)  and  (b).  Govern­
ment have already sought the co­
operation  of the public in this mat­
ter. It has been announced that per­
sons who furnish information leading 
to detection of  concealed income or 
information/assistance  in  recovery 

proceed̂ ii  where  attempts of the




